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NHRC India Organises Core Group Meeting On Criminal Justice
System Reforms

https://www.freepressjournal.in/india/nhrc-india-organises-core-group-meeting-on-
criminal-justice-system-reforms

Creating a cadre-based service of Public Prosecutors is essential for transparency and
merit in their appointment due to their critical role in the trial stage.

The National Human Rights Commission (NHRC), India today organized a core group
meeting on criminal justice system reforms. The focus was on finding ways to address
the delay in forensic reports, areas of improvement in the prosecution system, burking
of offences and simplification of language used in organs of criminal justice system. The
meeting in hybrid mode was chaired by the NHRC, India Chairperson, Justice Shri Arun
Mishra in the presence of Member, Shri Rajiv Jain, Secretary General, Shri Bharat Lal,
Director General (l), Shri Ajay Bhatnagar, core group members, experts, academicians,
representative of civil society organizations and senior officers of the Commission.

Justice Mishra said that forensic examination in the criminal justice system plays a
critical role. Delay in forensic examination results in delayed justice. The number of
technologically advanced forensic laboratories needs to be augmented for expeditious
examination. The digital forensics also needs to be strengthened in the wake of new
challenges of cyber-crime to reach the culprit fast.

He said that investigation and forensics examination should be part of the process and
not independent of each other. He emphasised for increased systematic coordination
between public prosecutors, forensic teams and the police. For this, their training in the
legal provisions, the concept of trial and the importance of forensics is necessary for
reforms in the criminal justice system for speedy trial ensuring that any innocent person
doesn’t suffer.

Justice Mishra also said that Public Prosecutors need to be given exposure to forensics
and the concept of trial. He said language is a barrier for the common man in
understanding legalese in judgments as most of these are delivered in English, which is
difficult to understand for many people.

Before this, NHRC, India Member, Shri Rajiv Jain gave an overview of the four sessions
of the meeting which he said are very significant aspects of the criminal justice system.
He expressed the hope that the related issues and sessions will help the Commission in
further shaping them for necessary recommendations.

Shri Devendra Kumar Nim, Joint Secretary, NHRC underscored the concerted efforts of
the Commission seeking reforms in the criminal justice system. He said the Commission
had organized the Core Advisory Group on Criminal Justice System Reforms in 2021
and 2023 and it has also issued an advisory to mitigate Deliberate Self Harm and
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suicide attempts by prisoners in 2023. The Commission also released a book on
Forensic Science and Human Rights in 2023.

Key Recommendations And Expert Insights From NHRC's Criminal Justice Reforms
Discussion

During the discussions, it was emphasised that Public Prosecutors play a very important
role at the trial stage and therefore, it is necessary to create a cadre-based service of
Public Prosecutors to ensure transparency and merit in their appointment. A Training
Academy should also be set up for them with a research and analysis wing. They also
need to be supported with proper office infrastructure. The witness examination should
be the prerogative of the Public Prosecutor and not of the judges.

Some of the prominent speakers included Shri Rajesh Kumar, Director, Odisha State
Forensic Science Lab, Bhubaneshwar, Dr. G.K. Goswami, IPS, Founder, Uttar Pradesh
State Institute of Forensic Science, Dr. S.K. Jain, Director-cum-Chief Scientist, DFSS,
MHA, Smt. Shreya Rastogi, Founding Member & Director, P39A, NHRC Core Group
Members, Prof. (Dr.) Manoj Kumar Sinha Smt. Meeran Chadha Borwankar, Shri Rishi
Kumar Shukhla, De B.T.Kaul, Member Secretary Law Commission of India Dr Reeta
Vashishta , Smt. Aditi Tripathi, Advocate, Prof. (Dr.) Arvind Tiwari, Dean, School of Law,
TISS Mumbai, Shri Bhim Sen Bassi, Former Commissioner of Police, Delhi, and Dr.
Chanchal Singh, Professor of Law, Himachal Pradesh NLU.
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NHRC calls for increasing advanced forensic labs

https://www.millenniumpost.in/nation/dangerous-to-say-private-property-cant-be-taken-
over-to-subserve-common-good-sc-561447?infinitescroll=1

NEW DELHI: The number of technologically advanced forensic laboratories in India
needs to be “augmented for expeditious examination”, the NHRC said on Wednesday.
Chairperson, NHRC, Justice (retd) Arun Kumar Mishra, during a core group meeting
here also said that investigation and forensics examination should be part of the
process and “not independent” of each other.The NHRC on Wednesday organised a
core group meeting on criminal justice system reforms.
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Number of technologically advanced forensic labs needs to be
augmented: NHRC

https://english.mathrubhumi.com/news/india/human-rights-commission-on-forensic-labs-
in-india-1.9511166

New Delhi: The number of technologically advanced forensic laboratories in India needs
to be "augmented for expeditious examination", the NHRC said on Wednesday.

Chairperson, National Human Rights Commission, Justice (retd) Arun Kumar Mishra,
during a core group meeting here also said that investigation and forensics examination
should be part of the process and "not independent" of each other.The NHRC on
Wednesday organised a core group meeting on criminal justice system reforms, the
rights panel said in a statement.

The focus was on finding ways to address delay in forensic reports, areas of
improvement in the prosecution system, and simplification of language used in organs
of criminal justice system.During the discussions, it was emphasised that public
prosecutors play a very important role at the trial stage and therefore, it is necessary to
create a "cadre-based service" of public prosecutors to ensure transparency and merit
in their appointment, the statement said.

A training academy should also be set up for them with a research and analysis wing.
They also need to be supported with proper office infrastructure, it said, adding that the
witness examination should be the "prerogative of the public prosecutor and not of the
judges".The meeting, in hybrid mode, was chaired by the NHRC chairperson in the
presence of core group members, experts, academicians, representative of civil society
organisations and senior officers of the Commission.

Justice Mishra said forensic examination in the criminal justice system plays a critical
role. Delay in forensic examination results in delayed justice, he was quoted as saying
in the statement.The number of technologically advanced forensic laboratories needs to
be augmented for expeditious examination, he said.The digital forensics also needs to
be strengthened in the wake of "new challenges" of cyber-crime to reach the culprit fast,
the NHRC chief added.He emphasised on increased systematic coordination among
public prosecutors, forensic teams and the police.

For this, their training in the legal provisions, the concept of trial and the importance of
forensics is necessary for reforms in the criminal justice system for speedy trial ensuring
that any innocent person doesn't suffer, the NHRC chief said.Justice Mishra also said
that public prosecutors need to be given exposure to forensics and the concept of
trial.He said language is a barrier for the common man in understanding legalese in
judgments as most of these are delivered in English, which is difficult to understand for
many people. PTI
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The Indian seafarer deserves better in choppy high seas

seafarers following the recent attacks on

commercial ships in sensitive
geographical areas such as the Red Sea and the
Strait of Hormuz, India submitted three papers to
the 11ith Session of the International Maritime
Organization’s (IMO) Legal Committee (LEG),
which is from April 22 to 26, 2024. These
submissions address crucial issues such as
seafarers’ security, contract terms, and broader
maritime security challenges. India has stressed
the need for a comprehensive approach to
maritime security and advocated improved
contractual conditions for seafarers. While
acknowledging the IMO's efforts to combat
maritime fraud, India has called for broader
international cooperation to tackle various
maritime threats, including piracy, armed
robbery, extremist attacks, regional conflicts, and
emerging risks such as drone attacks and the use
of maritime weapons.

! mid rising safety concerns among Indian

Sea piracy is back

Recent pirate attacks off the coast of Somalia,
including hijackings, suggest a resurgence of
piracy. In December 2023 and January 2024,
somali pirates targeted vessels such as the MV
Ruen and MV Lila Norfolk. India has called for
vigilance, proactive measures, and international
cooperation to combat piracy and protect
seafarers, in line with the United Mations
Convention on the Law of the Sea.

India has also highlighted the impact of
unlawful recruitment practices on seafarers”
well-being and international trade. Since 2020,
over 200 cases of seafarer exploitation have been
reported to the Indian Maritime Administration.
India has urged international coordination to
address these issues and ensure seafarers’ rights
under the Maritime Labour Convention, 2006.

The maritime industry, vital for global trade,
depends heavily on seafarers who often face
challenges and risks.

India, with 9.35% of global seafarers and
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ranking third globally, confronts these issues,
evident from recent incidents such as the seizure
of MSC Aries and the detention of MT Heroic Idun
at Nigeria (this last case went on for several
months).

These events highlight the vulnerabilities of
Indian seafarers, catalogued by a survey, showing
how a majority lacked legal representation, felt
unfairly treated, and were unaware of their
rights. India has submitted papers to the IMO's
Legal Committee, which emphasise seafarers’
security and contract terms. Yet, enhanced
international cooperation is needed to safeguard
seafarers and ensure uninterrupted navigation,
especially amid rising incidents involving Indian
seafarers and geopolitical tensions.

Three years ago, the Maritime Union of India
highlighted a 40% increase in kidnappings in the
Gulf of Guinea, with 134 cases of assault, injury,
and threats reported. Incidents such as the
Kidnapping of 20 Indian nationals from the MT
Dkee (off the western coast of Africa) and the ship
owners paying hefty ransoms highlight the
dangers faced by seafarers.

An Indian initiative on rights
In response, the Indian government and the
National Human Rights Commission (NHRC)
launched the ‘human rights at sea’ initiative.
Reports reveal cases of seafarers being held in
foreign jails, stranded in foreign waters, and
subjected to illegal detentions. ‘Human Rights at
Sea’ has highlighted abuses against Indian
seafarers, including 200 held in foreign jails and
65 stranded in Indonesia for 151 days. The NHRC
has highlighted the challenges of holding ship
owners accountable for violations against Indian
seafarers operating under foreign registrations to
evade taxes and has stressed the need for
proactive cooperation among stakeholders and
mechanisms to protect human rights in the
maritime industry.

Maritime piracy is a growing concern for
Indian seafarers. With around 2,50,000 Indian

seafarers serving on specialised cargo vessels
worldwide, recent data from the International
Maritime Bureau show a more than 10% increase
in serious piracy incidents over the last 10
maonths. Armed pirates have boarded nearly 90%
of targeted cargo ships, endangering seafarers,

Addressing piracy requires a comprehensive
land-based solution. While private guards on
merchant navy ships can deter piracy, the volatile
nature of piracy-prone oceans poses challenges,
as highlighted by Bjorn Hojgaard, CED of
Anglo-Eastern Univan Group, a major employer
of Indian seafarers.

Further, reports suggest that Iranian shipping
companies, in collaboration with international
recruiters, exploit Indian seafarers by luring them
with false promises of high salaries and
opportunities in the Middle East, These seafarers
often face overwork, are provided insufficient
food, and are forced into transporting illegal
cargn, despite paying hefty fees to secure
overseas jobs,

Seafarers need support

Despite these risks, many Indian seafarers remain
committed to their careers at sea, which makes it
imperative to have improved rights and
protection. Currently representing 9.35% of the
global seafaring population, India aims to
increase its share to 20% in the next 10 to 20
years, with ship management companies playing
a crucial role.

During the COVID-19 pandemic, Indian
seafarers demonstrated their resilience and
professionalism, enhancing India®s standing in
the global maritime market. The Ukraine-Russia
conflict has also created opportunities for new
players in the Indian maritime sector,

Recent attacks on commercial ships have
heightened safety concerns among Indian
seafarers, with some considering quitting their
jobs due to security fears. This underlines the
urgent need for government support and
enhanced protection measures.
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NHRC stakeholders meeting on medical education: Bond policy,
stipends, ragging, other issues come up

https://www.edexlive.com/breaking/2024/Apr/24/nhrc-stakeholders-meeting-on-medical-
education-bond-policy-stipends-ragging-other-issues-come-up

According to Krishnan, the NMC was of the view that students' health is a state subject,
therefore, it cannot force states to abolish the policy

Today, Wednesday, April 24, the National Human Rights Commission (NHRC)
organised a core committee meeting with stakeholders of the medical community to
discuss the existing issues and challenges related to the rights of patients and doctors
in India.

Federation of All India Medical Association (FAIMA), United Doctors Front Association
(UDFA), medical experts and others participated in the meeting which was held from
10.30 am to 3 pm at Manav Adhikar Bhawan, INA, Delhi.

The meeting was presided by Justice Arun Mishra, Chairperson of the NHRC. Chairman
of the National Medical Commission (NMC) Dr B N Gangadhar (Officiating); and
Secretary Dr Prof B Srinivas were also a part of the meeting.

Bond policy

Stakeholders who participated in the meeting took to X (formerly known as Twitter) to
share their views and contributions to the meeting. Meanwhile, speaking to EdexLive,
Chairman of FAIMA, Dr Rohan Krishnan said, “NMC Chairman wishes to abolish bond
policy in India.”

Bond policy for medicos has resulted in an alarming rise in suicides, incidents of
depression, anxiety, stress and mental illness. Therefore, it has been a predominant
aspect of the meeting.

According to Krishnan, the NMC was of the view that students' health is a state subject,
therefore, it cannot force states to abolish the policy. However, officials wanted to
discuss this matter with the respective state heads and come to a conclusion to abolish
this age-old practice.

Stipend disbursal

Another important agenda of the meeting was the stipend issue. As of now, the stipend
for medicos is different in different states. “Several stakeholders suggested 'One Nation,
One Stipend' for all medicos. However, the officials were reluctant to comment on it,”
Krishnan shared.

“In my opinion, stipend is a state subject, therefore, NMC should fix a minimum amount
for stipends in India. Following this, it should be left to the choice of states to pay more
than the minimum amount or not,” he added.
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Anti-ragging committee

“The official initiated discussions about anti-ragging committees in all institutions. |
suggested to appoint professors of one institute as head of the anti-ragging committee
of any other institute than its own, to ensure the judgement is unbiased,” Krishnan
added, stating that if the institute's own staff are presiding the anti-ragging committee,
there is fear of favouritism.

Other stakeholders

UDFA General Secretary Dr Arun Kumar said, “We supported no bond policy and
submitted our recommendations to the NHRC.”

Medical activist, Vivek Pandey wrote on X, “Took part in a meeting Organised by
@India_ NHRCRaised issue's related to UG & PG doctorsGiven suggestions to
implement One-nation-one stipend policyRaised serious issue of medicos suicide in
medical colleges & talked abt mental health#NEET #MedTwitter #MBBS
#HumanRights”

Krishnan concluded by saying that the commission directed stakeholders to submit their
suggestions via email. "Following this, shortly, there will be other rounds of meetings,”
he added.
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Number of technologically advanced forensic labs needs to be
augmented: NHRC

https://theprint.in/india/number-of-technologically-advanced-forensic-labs-needs-to-be-
augmented-nhrc/2055578/

New Delhi, Apr 24 (PTI) The number of technologically advanced forensic laboratories
in India needs to be “augmented for expeditious examination”, the NHRC said on
Wednesday.

Chairperson, National Human Rights Commission, Justice (retd) Arun Kumar Mishra,
during a core group meeting here also said that investigation and forensics examination
should be part of the process and “not independent” of each other.

The NHRC on Wednesday organised a core group meeting on criminal justice system
reforms, the rights panel said in a statement.

The focus was on finding ways to address delay in forensic reports, areas of
improvement in the prosecution system, and simplification of language used in organs
of criminal justice system.

During the discussions, it was emphasised that public prosecutors play a very important
role at the trial stage and therefore, it is necessary to create a “cadre-based service” of
public prosecutors to ensure transparency and merit in their appointment, the statement
said.

A training academy should also be set up for them with a research and analysis wing.
They also need to be supported with proper office infrastructure, it said, adding that the
witness examination should be the “prerogative of the public prosecutor and not of the
judges’.

The meeting, in hybrid mode, was chaired by the NHRC chairperson in the presence of
core group members, experts, academicians, representative of civil society
organisations and senior officers of the Commission.

Justice Mishra said forensic examination in the criminal justice system plays a critical
role. Delay in forensic examination results in delayed justice, he was quoted as saying
in the statement.

The number of technologically advanced forensic laboratories needs to be augmented
for expeditious examination, he said.

The digital forensics also needs to be strengthened in the wake of “new challenges” of
cyber-crime to reach the culprit fast, the NHRC chief added.

He emphasised on increased systematic coordination among public prosecutors,
forensic teams and the police.
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For this, their training in the legal provisions, the concept of trial and the importance of
forensics is necessary for reforms in the criminal justice system for speedy trial ensuring
that any innocent person doesn’t suffer, the NHRC chief said.

Justice Mishra also said that public prosecutors need to be given exposure to forensics
and the concept of trial.

He said language is a barrier for the common man in understanding legalese in
judgments as most of these are delivered in English, which is difficult to understand for
many people. PTI KND NB NB
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The Indian seafarer deserves better in choppy high seas

mid rising safety concerns among Indian

seafarers following the recent attacks on

commercial ships in sensitive
geographical areas such as the Red Sea and the
Strait of Hormuz, India submitted three papers to
the 111th Session of the International Maritime
Organization's (IMO) Legal Committee (LEG),
which is from April 22 to 26, 2024. These
submissions address crucial issues such as
seafarers’ security, contract terms, and broader
maritime security challenges. India has stressed
the need for a comprehensive approach to
maritime security and advocated improved
contractual conditions for seafarers. While
acknowledging the IMO's efforts to combat
maritime fraud, India has called for broader
international cooperation to tackle various
maritime threats, including piracy, armed
robbery, extremist attacks, regional conflicts, and
emerging risks such as drone attacks and the use
of maritime weapons.

Sea piracy is back

Recent pirate attacks off the coast of Somalia,
including hijackings, suggest a resurgence of
piracy. In December 2023 and January 2024,
Somali pirates targeted vessels such as the MV
Ruen and MV Lila Norfolk. India has called for
vigilance, proactive measures, and international
cooperation to combat piracy and protect
seafarers, in line with the United Nations
Convention on the Law of the Sea.

India has also highlighted the impact of
unlawful recruitment practices on seafarers’
well-being and international trade. Since 2020,
over 200 cases of seafarer exploitation have been
reported to the Indian Maritime Administration.
India has urged international coordination to
address these issues and ensure seafarers’ rights
under the Maritime Labour Convention, 2006.

The maritime industry, vital for global trade,
depends heavily on seafarers who often face
challenges and risks.

India, with 9.35% of global seafarers and
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ranking third globally, confronts these issues,
evident from recent incidents such as the seizure
of MSC Aries and the detention of MT Heroic Idun
at Nigeria (this last case went on for several
months).

These events highlight the vulnerabilities of
Indian seafarers, catalogued by a survey, showing
how a majority lacked legal representation, felt
unfairly treated, and were unaware of their
rights. India has submitted papers to the IMO's
Legal Committee, which emphasise seafarers’
security and contract terms. Yet, enhanced
international cooperation is needed to safeguard
seafarers and ensure uninterrupted navigation,
especially amid rising incidents involving Indian
seafarers and geopolitical tensions.

Three years ago, the Maritime Union of India
highlighted a 40% increase in kidnappings in the
Gulf of Guinea, with 134 cases of assault, injury,
and threats reported. Incidents such as the
kidnapping of 20 Indian nationals from the MT
Duike (off the western coast of Africa) and the ship
owners paying hefty ransoms highlight the
dangers faced by seafarers.

An Indian initiative on rights
In response, the Indian government and the
National Human Rights Commission (NHRC)
launched the ‘human rights at sea’ initiative.
Reports reveal cases of seafarers being held in
foreign jails, stranded in foreign waters, and
subjected to illegal detentions. ‘Human Rights at
Sea’ has highlighted abuses against Indian
seafarers, including 200 held in foreign jails and
65 stranded in Indonesia for 151 days. The NHRC
has highlighted the challenges of holding ship
owners accountable for violations against Indian
seafarers operating under foreign registrations to
evade taxes and has stressed the need for
proactive cooperation among stakeholders and
mechanisms to protect human rights in the
maritime industry.

Maritime piracy is a growing concern for
Indian seafarers. With around 2,50,000 Indian

seafarers serving on specialised cargo vessels
worldwide, recent data from the International
Maritime Bureau show a more than 10% increase
in serious piracy incidents over the last 10
months. Armed pirates have boarded nearly 90%
of targeted cargo ships, endangering seafarers.

Addressing piracy requires a comprehensive
land-based solution. While private guards on
merchant navy ships can deter piracy, the volatile
nature of piracy-prone oceans poses challenges,
as highlighted by Bjorn Hojgaard, CEO of
Anglo-Eastern Univan Group, a major employer
of Indian seafarers.

Further, reports suggest that Iranian shipping
companies, in collaboration with international
recruiters, exploit Indian seafarers by luring them
with false promises of high salaries and
opportunities in the Middle East. These seafarers
often face overwork, are provided insufficient
food, and are forced into transporting illegal
cargo, despite paying hefty fees to secure
overseas jobs.

Seafarers need support

Despite these risks, many Indian seafarers remain
committed to their careers at sea, which makes it
imperative to have improved rights and
protection. Currently representing 9.35% of the
global seafaring population, India aims to
increase its share to 20% in the next 10 to 20
years, with ship management companies playing
a crucial role.

During the COVID-19 pandemic, Indian
seafarers demonstrated their resilience and
professionalism, enhancing India's standing in
the global maritime market. The Ukraine-Russia
conflict has also created opportunities for new
players in the Indian maritime sector.

Recent attacks on commercial ships have
heightened safety concerns among Indian
seafarers, with some considering quitting their
jobs due to security fears. This underlines the
urgent need for government support and
enhanced protection measures.
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Bond Policy Issue Raised At NHRC Meeting, Is Abolishing Likely?

https://medicaldialogues.in/news/health/doctors/bond-policy-issue-raised-at-nhrc-
meeting-is-abolishing-likely-127625

New Delhi: The issue of Bond policy was raised during the meeting held today by the
National Human Rights Commission (NHRC). In the meeting, the National Medical
Commission (NMC) officials including the Chairman Dr B Gangadhar and Secretary Dr
B Srinivas were also present and the Commission expressed its plans regarding the
bond policy in India.

The NHRC meeting was conducted to discuss the issues of mental health and mental
well-being of medical students across the country.

Speaking about the session, the National Chairman of the Federation of All India
Medical Association (FAIMA),

Dr. Rohan Krishnan, who also participated in the meeting, told Medical Dialogues, "The
major statement that was made was that NMC is planning for a bond-free India. FAIMA
has worked very hard on this for several years. FAIMA demanded that the bond policy
should be revised and the States where there is a scarcity of doctors, in those States
also bond policy should be reconsidered. All these things were discussed in the
meeting."Meanwhile, notifying about the meeting, NHRC mentioned in an X (formerly
Twitter) post, "NHRC core group meeting in hybrid mode on health and mental health
begins. It focuses on discussing issues of bonds in medical colleges, the rights of
patients, the rights of doctors, and problems in disbursal of stipend to doctors."

Apart from the NMC officials, the meeting was also attended by the stakeholders from
the Health Department, Health Secretary, Chairman of NHRC, representatives of the
Indian Medical Association (IMA), Federation of Resident Doctors Association
(FORDA), representatives from the United Doctors Front Association (UDFA).Dr.

Rohan Krishnan informed that issues like bond policy, patient welfare, healthcare
structure of the nation including what will happen in the future- all these things were
discussed in the meeting.

Commenting on the issues, Dr. Rohan Krishnan told Medical Dialogues, "Mental health
of the medical students across the country should be of prime concern right now,
considering the fact that so many young doctors and MBBS students commit suicide
being unable to deal with the immense pressure of studies and work."'Doing away with
the seat-leaving bond can be a stepping stone in lessening the mental burden on the
medical students and we appreciate the efforts of NMC in this regard," he further added.

In an X post, Dr. Krishnan mentioned, "Took part in a meeting Organised by
@India_NHRC Glad to Hear that @NMC _IND Chairman wishes to abolish bond policy
pan India. Also, NMC has taken a positive stand on Stipend given to interns,PGs.
However, | have again raised the issue of improvement in various aspects of healthcare
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for *Mental Health and Mental well being of UG and Pg Residents."Medical Dialogues
had previously reported that earlier this year, taking cognisance of the issue of seat-
leaving bond policy, NMC wrote to the Principal Secretary of Health and Medical
Education of all States and Union Territories and asked them review the said policy and
preferably do away with the same.

The Apex Medical Commission issued this direction after the Anti-Ragging Committee
of NMC held a meeting on 9th January 2024 to address the mental health concerns of
PG medical students and recommended the State/UT to review the seat leaving policy
in medical colleges and to do away the same.

As an alternative, NMC recommended that the States may consider debarring the
students for admission in their States for the next one year.
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NHRC calls
for increasing
advanced
forensic labs

NEW DELHI: The number
of technologically advanced
forensic laboratories in India
needs to be “augmented for
expeditious examination’, the
NHRC said on Wednesday.
(Ihairperson, NHRC, Justice
(retd) Arun Kumar Mishra,
during a core group meeting
here also said that investiga-
tion and forensics examination
should be part of the process
and “not independent” of each
other.

The NHRC on Wednesday
organised a core group meet-
ing on criminal justice system
reforms. MPOST
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Number of technologically advanced forensic labs needs to be
augmented NHRC

https://www.theweek.in/wire-updates/national/2024/04/25/des42-nhrc-meeting.html

New Delhi, Apr 24 (PTI) The number of technologically advanced forensic laboratories
in India needs to be "augmented for expeditious examination", the NHRC said on
Wednesday.

Chairperson, National Human Rights Commission, Justice (retd) Arun Kumar Mishra,
during a core group meeting here also said that investigation and forensics examination
should be part of the process and "not independent" of each other.

The NHRC on Wednesday organised a core group meeting on criminal justice
system reforms, the rights panel said in a statement.

The focus was on finding ways to address delay in forensic reports, areas of
improvement in the prosecution system, and simplification of language used in organs
of criminal justice system.

During the discussions, it was emphasised that public prosecutors play a very
important role at the trial stage and therefore, it is necessary to create a "cadre-based
service" of public prosecutors to ensure transparency and merit in their appointment, the
statement said.

A training academy should also be set up for them with a research and analysis
wing. They also need to be supported with proper office infrastructure, it said, adding
that the witness examination should be the "prerogative of the public prosecutor and not
of the judges".

The meeting, in hybrid mode, was chaired by the NHRC chairperson in the presence
of core group members, experts, academicians, representative of civil society
organisations and senior officers of the Commission.

Justice Mishra said forensic examination in the criminal justice system plays a critical
role. Delay in forensic examination results in delayed justice, he was quoted as saying
in the statement.

The number of technologically advanced forensic laboratories needs to be
augmented for expeditious examination, he said.

The digital forensics also needs to be strengthened in the wake of "new challenges'
of cyber-crime to reach the culprit fast, the NHRC chief added.

He emphasised on increased systematic coordination among public prosecutors,
forensic teams and the police.

For this, their training in the legal provisions, the concept of trial and the importance
of forensics is necessary for reforms in the criminal justice system for speedy trial
ensuring that any innocent person doesn't suffer, the NHRC chief said.

Justice Mishra also said that public prosecutors need to be given exposure to
forensics and the concept of trial.

He said language is a barrier for the common man in understanding legalese in
judgments as most of these are delivered in English, which is difficult to understand for
many people.
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NHRC: TP AFAIRGR AT $1 PR TYg B 6P, GRS
TURTRITTS &) 9¢M &1 ATaegehdT W TSR

https://www.amarujala.com/india-news/national-human-rights-commission-core-group-
meeting-increase-forensic-laboratories-need-2024-04-25
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The Indian seafarer deserves better in choppy high seas

seafarers following the recent attacks on

commercial ships in sensitive
geographical areas such as the Red Sea and the
Strait of Hormuz, India submitted three papers to
the 111th Session of the International Maritime
Organization’s (IMO) Legal Committee (LEG),
which is from April 22 to 26, 2024. These
submissions address crucial issues such as
seafarers’ security, contract terms, and broader
maritime security challenges. India has stressed
the need for a comprehensive approach to
maritime security and advocated improved
contractual conditions for seafarers. While
acknowledging the IMO’s efforts to combat
maritime fraud, India has called for broader
international cooperation to tackle various
maritime threats, including piracy, armed
robbery, extremist attacks, regional conflicts, and
emerging risks such as drone attacks and the use
of maritime weapons.

! mid rising safety concerns among Indian

Sea piracy is back

Recent pirate attacks off the coast of Somalia,
including hijackings, suggest a resurgence of
piracy. In December 2023 and January 2024,
Somali pirates targeted vessels such as the MV
Ruen and MV Lila Norfolk. India has called for
vigilance, proactive measures, and international
cooperation to combat piracy and protect
seafarers, in line with the United Nations
Convention on the Law of the Sea.

India has also highlighted the impact of
unlawful recruitment practices on seafarers’
well-being and international trade. Since 2020,
over 200 cases of seafarer exploitation have been
reported to the Indian Maritime Administration.
India has urged international coordination to
address these issues and ensure seafarers’ rights
under the Maritime Labour Convention, 20086.

The maritime industry, vital for global trade,
depends heavily on seafarers whao often face
challenges and risks.

India, with 9.35% of global seafarers and
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With Indians
playing a
significant role
in keeping the
global shipping
industry
running, their
welfare and
safety acquires
significance

ranking third globally, confronts these issues,
evident from recent incidents such as the seizure
of MSC Aries and the detention of MT Heroic Idun
at Nigeria (this last case went on for several
months).

These events highlight the vulnerabilities of
Indian seafarers, catalogued by a survey, showing
how a majority lacked legal representation, felt
unfairly treated, and were unaware of their
rights. India has submitted papers to the IMO’s
Legal Committee, which emphasise seafarers’
security and contract terms. Yet, enhanced
international cooperation is needed to safeguard
seafarers and ensure uninterrupted navigation,
especially amid rising incidents involving Indian
seafarers and geopolitical tensions.

Three years ago, the Maritime Union of India
highlighted a 40% increase in kidnappings in the
Gulf of Guinea, with 134 cases of assault, injury,
and threats reported. Incidents such as the
kidnapping of 20 Indian nationals from the MT
Dutke (off the western coast of Africa) and the ship
owners paying hefty ransoms highlight the
dangers faced by seafarers.

An Indian initiative on rights
In response, the Indian government and the
National Human Rights Commission (NHRC)
launched the ‘human rights at sea’ initiative.
Reports reveal cases of seafarers being held in
foreign jails, stranded in foreign waters, and
subjected to illegal detentions. ‘Human Rights at
Sea’ has highlighted abuses against Indian
seafarers, including 200 held in foreign jails and
65 stranded in Indonesia for 151 days. The NHRC
has highlighted the challenges of holding ship
owners accountable for violations against Indian
seafarers operating under foreign registrations to
evade taxes and has stressed the need for
proactive cooperation among stakeholders and
mechanisms to protect human rights in the
maritime industry.

Maritime piracy is a growing concern for
Indian seafarers. With around 2,50,000 Indian

seafarers serving on specialised cargo vessels
worldwide, recent data from the International
Maritime Bureau show a more than 10% increase
in serious piracy incidents over the last 10
months. Armed pirates have boarded nearly 90%
of targeted cargo ships, endangering seafarers.

Addressing piracy requires a comprehensive
land-based solution. While private guards on
merchant navy ships can deter piracy, the volatile
nature of piracy-prone oceans poses challenges,
as highlighted by Bjorn Hojgaard, CEO of
Anglo-Eastern Univan Group, a major employer
of Indian seafarers.

Further, reports suggest that Iranian shipping
companies, in collaboration with international
recruiiters, exploit Indian seafarers by luring them
with false promises of high salaries and
opportunities in the Middle East. These seafarers
often face overwork, are provided insufficient
food, and are forced into transporting illegal
cargo, despite paying hefty fees to secure
overseas jobs.

Seafarers need support

Despite these risks, many Indian seafarers remain
committed to their careers at sea, which makes it
imperative to have improved rights and
protection. Currently representing 9.35% of the
global seafaring population, India aims to
increase its share to 20% in the next 10 to 20
years, with ship management companies playing
a crucial role.

During the COVID-19 pandemic, Indian
seafarers demonstrated their resilience and
professionalism, enhancing India’s standing in
the global maritime market. The Ukraine-Russia
conflict has also created opportunities for new
players in the Indian maritime sector.

Recent attacks on commercial ships have
heightened safety concerns among Indian
seafarers, with some considering quitting their
jobs due to security fears. This underlines the
urgent need for government support and
enhanced protection measures.
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NHRC: TP AFAIRGR AT $1 PR TYg B 6P, GRS
TURTRITTS &) 9¢M &1 ATaegehdT W TSR

https://headtopics.com/in/78728267583223590073-51421221
NHRC: IS AHATRISR RN B! SR THg $I 965, BRRID FANRIAIST B dgH B

3 Hdl TR a1 SR National Human Rights Commission Core Group meeting increase
forensic laboratories need
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NMC Chairman wishes to abolish bond policy, informs FAIMA about
NHRC stakeholders meet proceedings

https://www.edexlive.com/breaking/2024/Apr/24/nmc-chairman-wishes-to-abolish-bond-
policy-informs-faima-about-nhrc-stakeholders-meet-proceedings-2

The meeting was scheduled to be held at Manav Adhikar Bhawan, INA, Delhi at 10.30
am today. The meeting was presided over by Justice Arun Mishra, Chairperson of the
NHRC

In a significant move, the National Human Rights Commission (NHRC) has invited
stakeholders for a core committee meeting today, April 24 to discuss the current issues
and challenges related to the rights of patients and doctors in India. One of the
stakeholders took to X (formerly known as Twitter) saying the National Medical
Commission (NMC) Chairman wishes to abolish the bond policy in India."Took part in a
meeting Organised by @India_ NHRCGIad to Hear that @NMC _IND Chairman wishes
to abolish bond policy pan India.Also, NMC has taken a positive stand on Stipend given
to interns ,PGs.," Dr Rohan Krishnan's tweet read thanking the officials and other
stakeholders.

The meeting was scheduled to be held at Manav Adhikar Bhawan, INA, Delhi at 10.30
am today. The meeting was presided over by Justice Arun Mishra, Chairperson of the
NHRC. Earlier, in an invitation to the stakeholders, NHRC mentioned the following
agendas that are to be discussed during the four technical sessions:

1. Issue of bonds in medical education
2. Patients' rights
3. Doctors' rights

4. Problems in disbursal of stipends to interns and PG students.Following the meeting,
the United Doctors Front Association (UDFA) announced that they will host a press
meeting at 3 pm today, April 24, to discuss the proceedings of the meeting.Announcing
this, UDFA's General Secretary Dr Arun Kumar took to X to share, "At 3 PM UDFA Is
addressing Press after meeting with NHRC Chaired by Justice Arun Mishra along with
NMC Chairman Dr.B.N Gangadhar Sir and NMC Secretary B.Srinivas Sir and many
more. Venue -NHRC"What is the bond policy in India?For completion of their MBBS
(Bachelor of Medicine, Bachelor of Surgery) degrees, medical students are required to
get into a legal agreement with a government agency or medical institution about
working in a specific area or healthcare facility for a specific time.With the existing bond
policy in India, incidents of suicides, stress, and depression reported among PG medical
students across various institutions are on the rise.In January 2024, the NMC advised
states and union territories to do away with the ‘seat-leaving bond’ policy in medical
colleges considering the “alarming levels of stress, anxiety, and depression”
encountered by medical students, particularly PG students, in various institutions.
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Arunachal Chakma refugees relocation plan

Activist questions role of some Chakma leaders

CORRESPONDENT

ITANAGAR, April 24: Af-
ter the recent statement of
Union minister Kiren Rijiju
that the Centre has been
planning to relocate the
Chakma and Hajong refugees
from Arunachal Pradesh to
Assam, and that the Chief
Minister of Assam has been
asked to identify suitable
land for this purpose, the
Chakma-Hajong issue has
snowballed into a major po-
litical controversy and
placed the ruling BJP in a
tight spot ahead of the sec-
ond phase of the Lok Sabha
elections on April 26.

Student organisations and
Opposition parties of Assam
like Asom Jatiya Parishad

At centre of controversy

@ BJP Govt under attack over alleged move to relocate
Chakmas and other refugees to Assam

dangerous controversy”

@ Assam Cong terms alleged relocation plan “a

@ Assam CM denies talks with Kiren Rijiju over issue

(AJP), Raijor Dal and Con-
gress have attacked the BIP
Government over the al-
leged move to relocate
Chakmas and other refugees
and give them citizenship
under the CAA rules in As-
sam. Assam Congress pres-
ident Bhupen Kumar Borah
termed it “a dangerous con-
spiracy against Assam”.
Notably, Assam Chief
Minister Himanta Biswa
statement, stating that no
talks have taken place be-

tween him and Rijiju, nor
between the Centre and the
Assam Government over
the issue.

Meanwhile, a top Chakma
leader has hinted at the role
of a few leaders of the com-
munity as well as a possible
Rashtriya Swayamsevak
Sangh (RSS) hand.

Prominent human rights
activist Suhas Chakma, in a
Facebook post on April 23,
suggested that the RSS ap-
peared to have taken the
idea of relocating the Chak-

mas and Hajongs forward to
“senior levels”.

Chakma is the director of
the Asian Centre for Human
Rights (ACHR) and Rights
and Risk Analysis Group
(RRAG), both based in New
Delhi. He also serves as a
member of the NHRC Core
Committee.

In the Facebook post,
Chakma claimed that the
idea of relocation originated
after a few Chakmas met
“one senior RSS leader” and
submitted the “whole relo-
cation plan” as solution to the
long-standing Chakma-Ha-
jong refugee problem.

Chakma further stated:
“The RSS leader was mis-
led first, but the proposal
reached the senior levels.

Then Rijiju and all others
were fooled with the per-
ception that Chakmas are
ready to be relocated — after
all, these...leaders were
claiming to be the repre-
sentative leaders. Rijiju and
others thought they can
short-circuit the laws and
justice system... Today, the
half-truth has come out from
none other than Himanta
Biswa Sarma himself.”

However, Chakma re-
frained from naming the
RSS leader to whom the re-
location plan was allegedly
submitted. But his social
media post has confirmed
the rumours of the Chak-
ma-Hajong relocation plan
and hinted at a possible RSS
hand init.
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ATST 3R SRR | FHATd UGUUT BT AT BN ARES

https://www.prabhatkhabar.com/state/jharkhand/ranchi/jharkhand-to-study-pollution-
caused-by-mining-crusher
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